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(By Hon,Mr, Justice UeC,Srivastaya,V,C,)
: This is an application for permission to

file application’ jointly as the cawse of act ign

l_ | accrued to the applicantsis tne sama, and hanc;
~jf the application is allowed and the objection
in this behalf are rejected, There is nalnagd
for permission to file application jointly as
| the applicants have Fiiad affidavit and bnuﬂﬁﬁﬁi*i;’
affidavit the Pacts are gquite clear 5@ that ;*;;f‘
thoapplicat ion is rejected andfﬁﬁa:qg&@lu1ﬂ5§;1ﬁ‘::
:‘ disposed of finally. o r '1"1- .'-J"f‘
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selection, the applicants were asked to caompl-te o o

certain other formalities like Ffiling of attestation

L. form, The ap licents weee submitted this attestation

form on 1.4,92, It 15 stated that the identify card
has been issued to the applicant, It is Significant

to mention heres that the period for which-the names of
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theapplicants yere Sponsored neither intimated by the

employment officer nor told by the respondant no,4.
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The applicants have been working to the entire satis-

faction of the respondant no.4 2ines 1.4,1992 and also

got salary through respondants in each of the month,
All of a sudden responocant sent an information to the

\

J’. applican£5 that their services are agoing to be terminateg'

and the applicants learnt that no order is to be g -
Served on the pssia that since no appp int ment -opdar

I ' _ ks
has been issued, Therefore, orally termination would |

suffice. The applicants wuers orally informed by the
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respondents No,4 that their appainbnnnﬁﬁ araﬁﬁmﬁnﬁb i ;
| i&

tamporary/a daily rated anti-Maleria Luaaénau %b;?{
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moved an applicatinn Jaintly to thq1ﬁh_ Branch, %ih’ [ JJ‘
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. Ho.,2 For appointment and abserpticn on the pgst'
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told earlier of their
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to appoint the candidates on the post of Anti-

Maleria Luscars only purely on temporary bas is

or a3 daily rated yorkers basis for the post and =
\ f
got them BUbQBquently absorbed on the permgnent % X jj
post of Luscars in different units, But in the .E hflf£:7
case of the applicants no such initiafiues Wer e 1.;3
taken because the applicants yere appointed 1 ,
}.,

fairly through Employment Exchange whereas there
were large number of vacancies of Luscar. A
reference has been made by this Tribunal in 0,A,
Mo ,957/1989 Virendra Kumar and othsrs versus ynion
of India and others in uwhigh ﬁhe diregctions uyers '

given t. Lthe respondents that the case of the

petitioner shall be considered by the respondsnt

of tuo months from the date of receipt of

e
certified copy of judgment, Ehe only cyipe

in their case and the case of the spplicant

0.3.M0,953/89 is that they were served u:
» Y
thet prior tc the completion of |

service in writing whereir
er\y n writing wh
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appointment letter _afiﬁx completion of the

cormalities i.e. Submiss ion of attestation

L‘ form, issu® of Identity Card stec and also A
receiging of appointment letter within the 1%
! I-

period of & somplete menth, Hence their ~ff <

cannot be-terminated by oral order

in
criminat hpy and/violstion of Article

s grvices

Ui'lich is dis

14 and 16 of the Constitution of India.

Therefore, the applicants are entitled to

he considered on the post of Anti=Meleria

Luxcars which are in existence.

3. Thus the petition is therefore,

disposed of f with the direction that the case

of the applicantsshall be cons idered by the

respondent no,2 for appointmsnt and absorption

as Anti-laleria Luscars angd the other ak&f};
posts against neuly created post yithin a pg;%
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AT

1204932~ Hone Mr, Justice u;c;sriuéﬂ ﬁHQ—ﬂm;E%
Hnn .P]r. U iKI sﬂth, A. ml

E{ Heard the counsel for the parties,

Judgment dictated in the apen court,



